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Present ¢

orders.
\/\

MemberT

e

Heard Mr. D. K.. Das, learned

( counsel for the applicant,

Put up again on 15,7.2003

" for orders in presence of Mrs, M., Das,
. learned counsel for the State of Assam,

Vice~Chairman

The Hon'ble Mr. Justice D.N,
Chowdhury, Vice=Chairman,

" The Hon'ble Mr. N.D, Dayal,
‘Member (A},

Put up agéin on. 24,7,2003 for

-

Vice=Chairman
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24,7,2003 Present 2 The Hon'ble Mr. Justice D,N.
' s Chowdhury, Vice=Chairman,

The Hon'ble Mr. N.D. Dayal,
Administrative meber.
s+ Heard Mr. D.K. Das.: learned counéel
for the applicant and also Mrs, M, Das,
learned Govt. Advocate for the State of
Assam,

Put up again on 22,8.2003 for
orders.

Vice-Chairman
mb

22,8,2003 Presents: The Hon'ble Mr,Justice D.N,
: : o Vlce-Chalrman, Vice-Chairman

The Hon'ble NB K.V.Prahaladar

Administrative Member.
H 3

- Put up the matter again on 8,9,2003
for further order,

a

Member - Bice=Chairman
bb ‘ |
8.9.2003 - Put up again on 93 10,2003 for 7 by
*
orders, '

3




1 C.P.35/2003  (0.A.260/2002)

“Office Note - _Datew_f_“‘" [ Tribunal's Order

A4

‘Present: Hon'ble Smt Lakshmi _

- Swaminathan, Vice-Chairman
Hon'ble Shri S.K. Naik,
Administrative Member.

., 20.11.2003

i l

!

Shri D.K. Das, learned-counsel
for contempt petitioner in C.P.
Mrs. M. ‘Dasf learned counsel for
-alléged contemner/respondent 2 1in
0.A.260/2082.. |

Po="1
raarood

We are constrained to note
-that respondents have not cared to
fi reply affidavit showing
céiiliance of Tribunal's order dated

-

21.2.2003. Shri D.K. Das, learned ™
counsel has submitted that the
‘respondents have wilfully disobeyed

"the Tribunal's directioﬁs by trying

'to bring in other subsequent facts
~which are irrelevant so far as

Co . ' ' . k._ e ) .
i : implementation of Tribunal's order is

[ 7 . {concerned; "He has particulariy-""
[ ' | {’referréd to the suépension order
_ l {passed‘by the respondents against the
. R : - applicant dated 6.10.2003, which has

) . ' v

= - I | : [ no bearing ¢n, implementation of the

R » orders  of the Tribunal dated -~-
o 4 i 21.2.2003. Admittedly, at this stage

respoﬁdents have not filed any writ

st -z

1 . 1 "} petition/appeal against the
L o Tribunal's Order,before the Hon'ble
§ : : ] : } Gauhati High Court dnd this order
i has, therefore, become final.

- ' : - As a' last opportunity - four

‘2 weeks further time i

s granted to the

alleged contemnér toc file compliance

affidavit, failing which the alleged

Pyl SOE-

‘{ {contemner ,Shri Ravi Shankar Prasad,

. }'d1as, secretary to . thg:- Department
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[ Tribumal's order T T
il N ]

shall be personally present to show

cause why further action under the
provisions of Section 17 of the

Administrative Tribunal's Act, 1985

i

read with the: provisions of the
Contempt of Courts Act, l97l/should
not be taken against him in

~

C.P.35/2003. - i

Llst on 2.1, 200% 8- ﬂ

Py
t
Al

Let a copy of this order be

1ssued to both the counsel for the
parties.

Bk Jg’W
/ e . ’
Member ’ Vice-Chairman

Y]

. Present : The Hon'ble Shri Bharat Bhu-

shan, Judicial Member
The Hon'ble Shri K.V.prah-
ladan, Admn .Member.
Case taken up today on the request
of Mr D.K.Das, learned counsel for the
,l . . B -W -
petitioner. It hachontendgd by the\,uf
learned counsel LEhat the case was ;
fizxed on 2. 1 O4épursuant to the dlrec-7
tion contained in order dated. 20.11. O3~
theé alleged contemner Shri Rabi Shankaﬂ

'prasad was to appear in person . in case

AR

the compllance of the Tribunal's order
dated 21.2.03 was not done. Learned
counsel has contendequggft the case
gould not be taken uptglnce the y:
Division Bench WaSL81tting andéas suc
he has prayedLnrgency of the matter. (E
'In view of the fact, the matter is
taken up today. The notnpg of.- the
order sheet shows that hb cempliance
affidavit has so far been filed by . -

the alleged contemner,so[direction is
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’ . 20.1.04 v

, 9iven that the alleged contemner Shri

. Ravi Shankar Prasad, IAS, Secretary to

S ; ‘ the Government of Assam shall be perscnal.

present to show Cause as to why action

Renremp Administrative Tribunal's Act,

}% under the provisions of Secticn 17 of the
;
L 1985 read with the provisions of the

_ | Contempt of Courts act, 1971 should not

| | ' be taken against him.

| | List on 26.2.2004 for personal
-—?{-<Lb"~%“4% Oncli~ appearance of alleged contemner and Lo

further order.

’ - u[110Y o @\‘ ‘
Of‘o’o@zx &‘ 20///01' » Member (A ) ' Member(J)
Sert Fo [D]Sechiom = P —
e~ J}AALL&Tyf o both 26.2,04 Present: Hon'ble Mreshanker‘Raju, Member
. | l . Judicial, | )
The ¢armasl dov Hhe Hon'ble Mr.K.V.Prahaladan, Member(A)
fafr}je)g“[: o ﬁ The applicant is'directed to file’an
L//ﬁeﬁﬁzi : o amendment petition impleading Principal Secre=-
2 “ tary, Yepartment of Environment and Forest, -

v ? Govt. of Assam within one week from the date
,}Nb@ﬁujﬁh%,kﬂrbﬁwz% ’ ‘of receipt of this order. Thereafter, notices

lﬁbﬂy‘l ! ' to be sent to Principal Secretary, who shall

i ) | remain present in the next date of hearing

‘ //}7 [1/ ' i.es¢ OnNn 1603004. ®
- .- TR
. N Do v
Ovde~ - 26 /2/04; Sont Member(A) Member§d)
c'i_b' e ! S .

: D[ Se % AR . -

o both jthe partien. © |

| - 16.3.2004 HMr.P.P.Verma, Principal Secretary t

1 , \

the Govt. of Assam, Deptt., of Forest &
Environment, Assam, Dispur, Guwahati was-
| present today. |

I In view of the order passed im M.P.

‘ 16/2004, the aforementioned official is”

| ! - impleaded as party respondent No.2 in
this case. Qffice to act accordinglye.

! List the case on 30.3.2004 before




—— \ - C.P.35/2003 (0.A.260/2002)

. . “ 4 = e
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16.8.2004 Division Bench, on which date alsd
the aforenamed officer shall remain

N |
‘/P’c' C—W\—-’//’g 0,.,,&”
oloTecf /.77’3/;9"4_-’ |

present.
;ngWLf
L) Sr oD ' yosy Pt e
1 Member (a)
6)»3 /4.9.64 , , bb

h&A » 30.3.04 Present : The Hon'ble Sri Kuldip Singh,
=N FA8-W»uq . : Member (J)

bec\- %ﬁkLlf“ v The Hon'ble Sri K.V.Prahla-

dan,Member(A)
.

;19.3~Dq Heard Sri D.R.Das,learned
counsel for the applicant and Dr
Y.K.Phukan, learned ~ Sr.Government

Advocate, Assam. Shri P.P;Verma,

_ Principal Secretary to the
-~—?$ Qyuvvci' JMJLD e Government of Assam, Departmept of
. Yo Forest is also present. The learned

30, 3!6@ R it P

<" . " gr.Government Advocate submits that

R . Shri h sceived the co
3q3‘0{1 | » i Verma has not récelv e 153%
o ~of the contempt petition and without
that he is unable to file reply. The

Q‘TJQ"D’% 30/‘3/04/ - . petitioner is directed to supply a
M L—b D/Seqﬁw copy of the C.P to Shri Verma

Eiggﬁ#b‘ : © ' immediately. Shri P.P.Verma is also
%?*DQ‘ (Lxéltiiij?IEOV{+€ .. directed to remain present before

‘+his Tribunal on the next date.
. . s . . List Dbefore next available

Division Bench.

5.5 OLQ Kgber(zx) Member (J)

v&/‘/\ A &_O\/\A.A- )’\W)
oo ol Aoy Al pg *
Cowdermwan Nor R ”
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degss will show us the campliance report,

-

N

"

' . =
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4

V~d

Hon'ble Smt Bharat1 Ray,
*Judicial Member

Hon'ble Shri K.V. Prahladan,
Administrative Member.

Present:

learned counse’
Phukanﬂ

hY
“learned Sr. Government Advocate, Assam\_\
M.

Mr D.K. Das,

for the applicant and Mr Y.K.

learned Government
Mr P.P.

and _Ms Das,

" Advocate, Assam are present.

Verma, Pridcipal Secretary, Department
s ' . eJ.UML N
_9{ Forest is also present as directed,
He prays for three days time to .get |
fon the implementingthe
21.2.2002 passed in O.A.

The matter may be posted

instructions
order dated
No. 260/2062
on 18.6.04. .

A ' . ,"*\ —i
:

i . i 1Y
Member (Ai )

¥

Member (J)

When the matter was called for, Mr.
P.P.Verma, Principal Secretary, Deptt. of
Forest appeared in person and submgts that
integrity certificate has already been
issued on 16.652004and the matter has been
sent 'to UPSC. ‘

- post the matter before the next
Bxkxiewt pDivision Benche On that day, respon"

]

‘

Member (J)

Phesents Hon'*ble Mr.K.Vssachida=- 4

nandan, Judicial Membex

Hon'ble Mr.K.V.Prahladan
Admin%strative Member,

The learned counsel prays for
adjournment on bePalf Of Mr.D.X.Das
Learned counsel for the applicant
due to his personal difficulty.
Prayer is allowed, Post the case on
2247.04 for orderss | ‘

Mgnbor( J)

———




| tested at the time of interview for whrch know!edge of

-which was sent to the appellant at the trme

e process and wer

: Mrcrosoft

now ¢

~and without jurisdiction.

[taking oppo'rtun/ity.of being selec

: KS ..... He seems to have votuntanly appeared before the committee and taken a
c

e s e e Gl e e

R

"24 When the Ilst of successful candrdates in the written examlnatron was

‘vpubhshed in such notification itself, it was also made clear that the knowledge of

the candidates with regard to basic knowledge of computer operatron w\ould be

crosoft Operatrng

System and Microsoft Offrce operation would be essential. In the call letter also -

aforesaid criteria was vrerter elt out. Therefore, no__rninimum‘
benchmark or a new prog€dure was ever, ntrodyced during the midstream of the
selection,process { the candidates/knew the equrrements of the- selectron
.of computer ‘operation meaning thereby Microsoft Operating ‘System and
ice Operation. Know1 g the said criteria, the, appeliant also appeared

in the intérview, faced the questigns from the expert of cbmputer apphcatron and’

B has taken a chance and opport ity therem without any protest at any stage and.

at the aforesaid procedd re adopted was wrong

"

nnot turn back to state

\'2/5./ In this connectron we may refer to the decision of{the Supreme  Court in

G. Saran (Dr) V. University of Lukhnow wherein atso a similar stand was, taken

by a candidate and in that cortext the Supreme Court 1ad declared, that the

|

c/andrdate who participated.in th selectron proces_s cannot challenge the validity
f the said selection process affer appearing in the said gelection prooes‘s and
d. Para 15 inter alia reads thus: (SCC p.591)

\ance of havrng a favourable recommendatuon from it. Haying done so, itjis not

" now open to him to turn round and question the constitution pf the commlttee.

\

subsequent order of appomt ent dated 15.7.1992 issued by t Gover’nor had

amstreaim on

the basis of option_givén to him, he cannot turn back and ¢ altenge the

not been challenged by the ppellant Once he chose to join the

conditions. He could have opted not to join at aH but he did not do s0.-Now it

does not lie in his mouth to clamour regarding- the cut-off date or for that matter

' any other condition.. The High Court, therefore, in our opinion, nghtly held that the_

»agellant is estopped and precluded.from questro_mng the said order dated

f calling him for interview, the ’

also fully aware thfat they must pogsess the basic knowledge .

IS

b

i
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C.P  R.X. 35/338% 2003 - >
o 2247.04 wWhbn the matter came up for hearing %.\
| . learned counsel for the respondents

- | '
Lo subnitted that there was some development

‘ in the matter between the UPSC and the

C State Government which is underx corres-

4 .. .
. pondente and prays for short time for [

¢ L4 P 4

compliance. The case may be posted

E ' ’ 'before the next available Di{ision Bench.
NSRS v -
) .‘&m;‘)f“- RS X S .

w : - .u L . bY .
St e Ml 'Mau):g?{%f"a?2~ Member(J)

B A ta.pg.rx'*

T 33.6404s . Hon'ble Mr.DeCeVerma, Vice-Chaiman

o Hon'ble Mr.K.V.Prahladan, Administra-

' tive Member, 1

._1._._._.

N

o
v o h——— .

R PR e S

on the prayer of learned
.5, Law . counsel for the Respondents case is
- adjourned to 26.‘8,3704’ for orxdersd

. © ol der it e s+ Member . Y lVico-Chaiman .

JOI S

. I R
s o T A i

«©
Lt
1
=
1

. 2%28?2004*“Present: Hon"ble Shri D. CL Verma,
« 0 e e e . Vlce—Chalrman

o an . el " - Hon'ble Shri K. V Prahladah, l
Administrative Member. [

I S SRS/ -3 -

e In the course of arguments,, Dr
Y.K. Phukan, learned counsel for the |
alleged contemners submits that by a

. : o communication dated 25.8.2004 UPSC

Yo had desired the State Government to
commuicate a speaking order. Learned

r ”

o cPuqfel states that there ‘s no
- ‘ p£ovls1on to send such speaking
. order an the delay in the matter is -
because of the UPSC and not because
of the State Government. It has been,
therefore, submitted that UPSC.may be
S impleaded as party so that“the matt&r
. Nt bl bt g .

T S S : e e - :
T - = may be resolved. ™ !

2]

e e mdea e A

(B

I T . After hearing the learned
counsel for the parties we are of the

P
*
F
~
%\
.
.
i e e et o et
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-7_
SN | Name and designation of staff who appeared in Marks Marks .| Grang+otal marks
the Group-'B’ selection of AME/AWM against obtained | obtained ; the
30% LDCE held on 03.08.2613(written out of - out of “staff in-written
examination). 150. 150 +viva-voce +APARs
: ' ("Pﬂaper-l)A (Paper; (Out of 350 marks)
137 | SHRIBINOD XAYXO (ST), LP/GOOBS/KIR 62 A -
138 | SHRI BINOD MANDAL (ST), LP/GODDS/KIR 42 | /s .-
139 | SHRI NAGA;}»GDRAKUMARSINHA\\ - 73 / 77 .
| LP(PASSENGER)/KIR ' : . ' N
140 | SHRI GYAN/SHANKER SINGH, LP(GODDS)/KIR gs Y 77 B -
141 | SHRI DEEFAK KUMAR (SC), LP(MAILEXP.)/KIR | 90 85 o -
142 | SHRI MAJSHUKAR PASWAN (SC), \ , 36 / 34 ‘ -
"LP(PASSENGER)/KIR : o
143 | SHRI RQM RANJAN PRASAD SINGH (ST), -~ | 327 | 45 -
LP{GOQDS)/KIR J‘ ' S
144 | SHRI MAHENDRA MANDAL (ST), ' 17 63 -
‘ LP(G(')Vg)DS)/KIR \ ' / : | o ,
145 | SHRIARUN KUMAR, LOCO INSPECTORJKIR /a1 56 -
146 |-SHRIJANJEEV KUMAR VERMA (SC), / 65 47 -
CHIERFLOCO INSPECTOR/KIR \ '
147 | SHRIMANOJ KUMAR (SC), SSE/C&W/KIR .~ [ 90 82 -
148 | SHRISHAILENDRA KUMARSINGH, | 72 65 < -
CHIER LOCO INSPECTOR/KIR \ / ' '
149 | SHRIMUKESH KUMAR SONKAR (SC), \ / 67 54 -
| | CHIEFILOCO INSPECTOR/KIR o
| 150 | SHRI: S\JB'ISH KUMAR SINGH, . y 67 54 -
- CHIEF LOCO INSPECTOR/KIR - B ‘

, The taff mentnoned at Sl.. No 1, 2/& 3\have been empanelled agamst UR vacancies &
Sl. No. 5'agajnst SC vacancy for promotidn to the posts of AME/AWM (Group-'B") against 30% LDCE -
in Mechamcal ' partment in order of merit.

01(one) SY post could not be f ed 'up as no candidate could pass in the written examination
of the said LDCE. ' .
The panel has been approved by General Manage VN F. Raslway on 01.10.2013.

. This may please‘be circulated amongst the staff corcerned. One copy of the same may also be
pasted in'the Notlce Board.

' (Mrs. Patke
Asstt. Personnel Officer (Gaz.)
for General Manager. (P)




; ' C.P,No.35/2003 LA

26.8.2004

M@,’/ W view that correspondence with regard
(g 60, 12 . o to the delay with an affidavit be
‘2 filed within ten days so that

ﬁé es O%MS
07 beAave P 4 appropriate order can be passed with

()10"’/: /;,dyo &t/—/g MY YKPHM(am regard to UPSC. t

List before the next Division

S Mooy Qb Dlhn. gonen.

2. 2609, | 7

Member < Vice-Chairman

nkm

169,04, Present: Hon'ble Mr.Justice R.K.Batta,
Vice=Chairman.

o
. ,‘>3‘

Hon'ble Mr.K.V.Prahladan,

_ﬁw &{{/\&aw + w% | Administrative Member.,

*ugd?_r;\ Mr.D.K.Das,learned counsel for the

* applicant states that he wants to file
%&  affidavit in relation to affidavit dated
y " 9th SGpt:ember 2004 filed by contemner
« No.2., PFor that pu LAipoae he seeks time and
hence adjourn % Matter be listed after
Winter Vacation on B,10404 for orders.

‘ L S R

{y /7 et + | Member . Vice=Chairman

b, A b JA C 8.11.2004 Mrs .M.Das, learned Govt.Advocate for
St L Lieo~tT the State of Assam was present.s
/% [ ' Mr.I.@houdhury, learned advocate

o - appearing on behalf of Mr.D.K.Das, learns

(0‘\ o ' . advocate for the gpplicant, seeks adjour
S . ment in the matter. The matter has alrea
Lo been adjourned once and it 1is made clear
| that the matter shall not be adjourned
againe ¥ In the meantime respondent no.l
shall f£ind out as to what has happened t
the matter in UPSC and inform us the pos
tion on the next date . stand 7. tf4.12 20¢

(-

'Ox;oe%er - vice«Chairman
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14.12.2004 Present: Hon'ble Justice Shri R.K.

4.1.2005.
Vice-Chairman
nkm
54142005 Heard Mr. Y.K, PhU}{an. learned

4‘[,c55~

CATWPLVDVVPLAL?

W\M*y =

CanlewsrninNe - 52 .7

cmb oy
1941-.2005

" bb
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Batta, Vlce-Chalean -

When thls matter was heard 1t

was not pointed. out by the learned
counsel f6r - the partles . that
the matter, as per rules, has to. be
dealt with by Division Bench. It was
later noticed by me that as per Rule
6 of Central Administrative Tribunal
(Contempt of Court) Rules, 1992,

contempt matter is to be dealt with

by a Bench of not less than two

dictated but not signed is suo moto
recalled. The matter may now . be

listed ‘before the Division Bench'on

8r. Govt. Advocate for the State of

members. Hence the order which. was

Assam. List mm before the next Division

Bench.

Mr. P.P. Verma, Principal Secreta-

ry to the Govt. of Assam, Department
of Fores; and Environment, Assam was

present,.

‘_ﬁe£ber {(a)

Letter of absence has been sent by

MX +DwK.Das, 1earnedr3punsel fer the

applicante Mr.Y.K.Phukan, learned Sr.G
Advocate, whe  is preserit on behalf ef

centemner N®#.2, has ne sb jectien fer
ad jeurnment .

Accerdingly adjeurned te 18‘2.2005.

LCANDot L abe | (;l;:q_,

Member. Vice~Chalirman
G| K .
Peljommcd (5 ot oz o
\ Nt ,,7;\
Mewbey ().

:yt
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5 1% s 1 il Heard learned counsel for the
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH .
Contempt Petition No. 35 of 2003 (O.A,No.26012002)
Date of Order: Thig, the 10" Day of March, 2005.
HON’BLE MR JUSTICE G SIVARAJAN, VICE-CHAIRMAN.
HON’BLE MR K VPRAHLADAN, ADMINISTRATIVE MEMBER. -
Sri Prasanta Pran Changkakati
Divisional Forest Officer,
Kamrup East Division,
Department of Environment & Forests .
Assam,Guwahati 1. ; . Petitioner.
By Advocate Mr.D. K. Das.
-VERSUS-
1. SriRavi Shankar Prasad, IAS,
Secretary to the Department of Environment and Forest,
Govt. of Assam, Dispur,Guwahati-6.  ~
2. Mr.PP Verma
Principal Secretaryto the Govt. of Assam,
Department of Forest and Environment Assam,
Dispur, Guwahati. , Contemners.

By Advocate Mr.Y K. Phukan, Sr. Government Advocate, State of Assam.

ORDER (ORAL)

G. SIVARAJAN, J (V.C):

The Contempt Petition is filed by the petitioner alleging that the directions
issued by the Tribunal in the final order dated 21 February? 2003 in
0.A.N0.260/O2 has noi been complied with by the Respondents even after the
expiry of more than two years. This petition is being posted.from time to time and
in spite of specific direction on that behalf, the Respondents have not complied
With the order till date. In this case the Respondents have filed their affidavit one

on 9.9.2004 and the other on 3.1.2005. |
2. We have heard Mr. D. K. Das, leamed counsel for the petitioner ar;d also

Mr. Y. K. Phukan, leamed Sr. Govemnment Advocate, State of Assam, Mr. P. P.

boy/
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Verma, now Principa.l Secretary (Planning and Develomment), Government of
Assam who is also present in the Tribunal. The Contempt Petition has been ﬁled
ailegmg non cempliance of the order of this Tnbunal ciated 21.2.2003 passed in

0.ANo.260/2002 Which was di:spcséd of with the following directions: -

« For all the reasons stated above we are of the opinion
that the Respondents acted unlawfully by withholding the
promotion of the applicant in terms of the Regulation on the
mere pretence of purported disciplinary proceeding which
formally ended on 167.2002. The respondents are
accordingly directed to take up the matter with right eamest.
for appointing the applicant to the Indian Forests Service in
terms of Regulation on the basis of recommendation made by
the Selection Committee held on5.11.2001 and pass
appropriate orders forthwith in accordance with law keeping .
in mind the observations and directions made inthe O.A.”,

3.  The Respondents Ain compliance with the direction issued as above, in the
light of the provisions of the Indian Forest Service (appointment by .promotic«n)
Regulations 1966, forwarded the records relating to the petitioner to the UP.S.C
for consultation and approval. The said records included the Integrity Certificate
dated 15.6.2004 in respect of the .petitionér for the period up to 5.11.20b1.
However, the UPSC stated that the Respondents have to forward the Int_egrify
Certificate for subsequent period also. Tﬁa,t apart, the ﬁ.P.S.C was of the view that
;15 provided in the Regulations 7(4) of the Promotion Reguiaticms a proposal of i‘he

State th with positive recommendation to make the said officer’s mclusxon in

the Select Llst as unconditional was requn'ed to enable the UP.S.C. to take steps |

to appoint the officer to L.F.S. The UPS.C. accordmgly,x sent a letter dated 12.7.04
to _ihe Chief Secretary, Government of Assam to forward the recent Integrity
Certificate n respeci of the petitioner and also unconditional proposal for
- inclusion of the petitiorier in the Seleqt List. It is also stated in the cammuvnicatiion o
that in case no Vreply is received from the State Govt., it will be presumed that the
Assam Geve:hment is agreeable for the proposal of the inclusion of the peﬁtioner

in the Select List. It was followed by the communication dated 11% August 2004

b/
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(Annexure C) produced alongwith the affidavit dated on 9.9.2b04. It is seen fm;n
the communication filed alongwith the affidavit dated 9.9.2004 filed by the
Respond‘ents that fax reply was sent to the UPS.C  stating that the State
Government was of the view that the proposal in accordance with the provisiér;s
of regulaﬁons ha{re already been submitted by them and there Wﬁﬁ little scope for
them to pass anyépeaking order under the said regulatioris and also felt that the
Commission can proceed with the proposal under the provisions of Regulation (7) |
iﬁcluding those under reguiation 7(2). We find from the communicatioﬁ dated -
11.8.04 where the UP.S.Chave stated-jas foliows:

“3.1 It may kindly be recalled that the officer was
provisienally included in the Select List of 2001 owing to the
pendency of disciplinary proceedings and subject to grant of
integrity certificate. The said disciplinary proceedings have
been concluded exonerating Shri Changkakati and the State
Govt. have now furnished the integrity certificate in respect
of Shri Changkakati, as such, the conditions attached to the
officer’s provisional inclusion in the Select List are no longer
applicable in view of the orders of the Hon’ble Tribunal has -
also observed that “we cannot agree that his promotion which
became due on 05.11.2001, could be inhibited thereafter, by a
charge sheet dated 16.8.2002 in a different case. Thus all the '
‘respondents are required to implement the orders of the

‘Hon’ble Tribunal and it is thus necessary that the officer’s
inclusicn in the Select List of 2001 is made unconditional,
unless the orders are appealed against and stay orders -
obtained. _ '

3.2 In these circumstances and in view of the order dated
21.02.2003 of the Hon’ble Tribunal in O.A.N0.260/2002, the
Commission’s D.O. letter dated 12.07.2004 and the Govt. of
India’s observations dated 19.07.2004, it is proposed to treat

 the State Govt.’s letter dated 22" July, 2004 and integrity

- Certificate dated 16.06.2004 as a request of the State Govt.

~ under Regulation 7(4) to make Shri Changkakati’s inclusion
in the Select list of 2001 as unconditional.”

4. | On reading communications dated 11.8.2004 (Annexure C) and dated
25.8.04 (Annexure D). it is clear that the Respondents are of the view that the
Integrity - Certificate | for subsequent period aé required by the U.P.S.C.; is
unnedess&w for thé purpose of deciding the case of the petitioner. According to

the Respondents, the Integrity Certificate for the period up to 2001 alone’is

Go/
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required for iﬁciuding the name of the petitioner in the Select List. We also find
that the stand, taken by the Assam Government is justified. Now since the
unconditional recommendation f;:tr inclusion ot.' the name of the petitioner in the
Select List as was requested by UPSC vide communication dated 11.82.004 has
not yet been received, it will be. presumed that the Government of Assam has
agreed to ﬂle proposal. From the fax message dated 28.7.04 it would app-e’ar that
the Government of Assam hag no serious objection in treating the proposal given
- by them as u'nco'nditional.‘ We ﬁnd.tha.t the U.P.S.C. has rightly observed in Para
3.2 of the communication dated 11 August 2004 that in view of the order of the
Tribunal dated 21 .2:03, the communication dated 12.7.04 and the Govem;nex'lt of
India ‘observat’ions dated 19.7.04 it is proposed to treat the State Government’s
lotter dated 227 July, 2004 and the Integrity Certificate dated 16.6.04 asa reéugst
of the Staﬁe Government under the regulations 7(4) to include the petitioner’s

name in the Select List as unconditional. The Govemnment of Assam, it would

appear, had no serious objection to the above course. In these circumstances, we

are unable to approve the UP.5.C.’s letter dated 17.11.04, which was sent to the.
Chief Secretary, Government of Assam 'insisting for Integrity Certiﬂéate for the
subsequent period also in respect of the petitioner and in asking for a positive
recommendation for inclusion of the petitioner’s name in the Select List of 2001
as unconditional.

S.  From what is stated above, it would appear that the Government of Assam

has done everything which is required for compliance of the directions issued in -

the order of this Tribunal dated 21.3.03 in 0.AN0.260/02 and that it is only
because of the unhélpful attitude of the UP.S.C there is delay in complying with
the direction issued by the Tribunal. Taking into account all the circumstances of

the case and in view of the inordinate delay of more than two years in the matter

of compliance of the directions issued in the O.A., we direct the contemners to

Ty
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send a copy of this order to the UP.S.C. within‘two weeks from the date of receipt
of the me from this Tribunal to enable the UP.8.C. to proceed with the matter
and to include the ﬁmﬁe of the petitiongr in the Select List f(;r the year 2001

without any further delay. We make it clear that in view of what is stated above, it

- is not necessary for the respondents to have further correspondence with UPS.C °

in the matter for including the name of the petitioner in the Select List for the year
2001 for promotion to the LF.S. in complianice with the orders dated 21.2.03 in
O.A. No. 260/02 other than forwarding a copy of this order to U.P.S.C. We hope

that the UP.S.C. will take the matter seriously and will pass appropriate orders in

cempliance of the directions contained in this order, within a period of two months

from the date of receipt of copy of the Judgment,

\
6. Contempt Petition is closed as above. |
7. We note that Shri P. P. Verma, Princvipalv Secretary, Forests, was duly
presenf in this Tribunal when the case was called. We also feel that the Officer has
done all that is r:;aquirad ffom his part .Ncw he stated. that he is not presently the
Principal Secretary in the Forest Department. Hence no further step against the
Secretary is warranted. |
8. Copy of the order be furnished to the leamed counsel for the parties

urgeﬁtly.

A

(K.V.PRAHLADAN) | (G.SIVARAJAN)

ADMINISTRATIVE MEMBER N VICE-CHAIRMAN
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R g CRNTRAL ADMINISTRATIVE TRTBUNAL, GUWAHATT BRENCH,

" . t A

. Original Application No. 260 of 2002, QL

Date of Order : This the 21st Dhay of February, 2003,

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHATRMAN,

F

THE HON'BLE MR S.BISWAS, ADMITSTRATIVFE MFMBFR.

Sri Prasanta Pran Changkakati,
Divisional Forest Officer,

Kamrup Fast Division,
Department of Forests, Assam
Guwahati-~1.

By Advocate Sri D.K.Das.

.. .Applicant

~ Versus -

l. Union of India
represented by the Secretary to the
Govt. of India,
Ministry of Environment g Forests,
New Delhi.

2. The State of Assam,
represented by the Secretary to the

overnment of Assam,
Department,
Guwahati~6.

cipal Chief Conservator of Forests,
ehabari,Guwahati-8,

blic Service Commission,

nted by its Chairman,

r House, Shahjahan Road,

lhi.

- PRol
%hﬁkﬁwbe
o “‘"‘\»5«'.,.,. e N ) 4
"5. Assam Meghalaya Joint Cadre Authority,
Shillong, Meghalaya. .« .Respondents

By Sri A.K.Choudhury, addl.c.G.S.c
for respondents No.l & 4 and Mrs M.Das,

Govt. Advocate for respondents No.2 & 3.

! 3
i ORDER

Pty

: ,
S.BISWAS, MEMBER (A):

1 =

1 Reliefs i:w‘;To direct the respondents to promote

forthwith the applicant to the T.F.S of Agssam Meghalaya Joint
Cadre (Assam Segment) in terms of selection dated 5.11.2001.
Heard both sides and have gone through the records and

legal points involved in the case.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

»> ‘ Original Application No.260 of 2007,

Date of Order : This the 21st Day of February, 2003,

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICF CHATRMAN.
THE HON'BLE MR S. BISWAS, ADMINMNISTRATIVE MEMBER.

Sri Prakash Pran Changkakati -
Divisional Forest Officer

Kamrup East Division

Department of Forests, Assam

Guwahati-1. « « « Applicant.

By Advocate Mr.D.K.Das.
- Versus =

1. Union of India
Represented by the fecretary to the
Govt. of India

- Ministry of Environment & Forests
! New Delhi.

2. The State of Assam

Represented by the Secretary to the
i Government of Assam

Forests Department
' Dispur, Guwahati-6.

3. The Principal Chief Conservator of Forests
Rehabari, Guwahati-8,

P

L Union Public Service Commission
I i?fj'i X Répresented by its Chairman
LAz Dholpur House, Shahjahan Read
-'/ff{‘ " New Delhi.
” {\ ;‘3\‘
.;:\ ( 5. Assam Meghalaya Joint Cadre Authority
N thllong, Meghalaya. . « . Respondents.
P ~

By Sﬁf,A K.Chaudhury, Addl.C.G.S.C.
Q*:;Nﬂ,xor Egspondent Nos.l & 4 and Mrs M.Das,
Govi.Advocate for respondents No.? & 3.

ORDER
S.BISWAS, MEMBER (A):
. Reliefs: "Promotion to Indian Forest Service."

. .
PN

Heard both sides and have gone through the records
a3 .

and legal points involved in the casge.
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3. + The undisputed facts ip this case is that the

deparpment.had also placeg him under Suspension belatedly"
theregfter from 29,2, 05 for about 7 months ang reinstated

him again on.20.lp.95.

licant, which were statedly Bubmitted in 1997

-Suddenly one Sri V.K.Vishnoi, IFS, Chief

_vadééyed 14.10.99, qhig aptly gives rise to a
*»mPfgqmeFidn-}ihat the respogdents authority made this
arraﬁgeyent Eto bypass the outcome of the first ang
favopragf; enéuirg report submitted by the Fnquiry Officer
'Sri‘Adhigary in 1997, 1n other words it took the department

anotherl,2' years to only make up its mind for engaging

another Enqu{;y Officer who submitted hig report as late ag

- —

P
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against the charged officer in 1994 i.e. about five years

I pack. Favourable or unfavourable, the first Fnquiry Officer
. _’ ' . ’ . . .

had submitted the report in 1997 but still a second Frquiry
. ) ; 3

Officer was engaged without stating why the Disciplinary

Authority had to disagree with the first enquiry report.

This impliedly amounted to a covert action to upgrade the

punishment_but without formally disagreeing with the first

vreport.
5. ' _" The applicant had to knock the door of the Hon'ble

High Court so that a decision is expedited in the case and

it is only following an order dated 12.9.2001 passed by the

Hon'ble High Court that the .department took about another

10 months to conclude the case on 16.7.2002 and the

applicant was. found finally innocent and the charges
Pl ,

dropped. By this inordinate delay caused at two stages of
. .

eqquiry, and two years for administrative pondering a
preéumptiop§ regarding prejudice against the applicant has
become‘inescapble. Had the first enqguiry report submitted
by Sri'Adhfiary been accepted, the same outcome in the case

aypuid have probably emerged exonerating the applicant as

s
Rl W

o T
) ’ & . . . s
‘AL, earlyas in 1997-98, and then his promotion in 2001 er
TN T N

\

TN Ny
- e s AN,
7 earlier would have been smooth. The applicant has therefore

! '
- * Ve ',"
. * . S . . .
T tried to 'make out his case on the ground that bhecause of
v'-‘:? \( . C M Ay wid o

R Y
W\ this u %?nsc1onable delay on the part of the respondents
N . ~,

"

Gl
icanthority his career prospect has severely suffered and

this delay has been used for cooking up further allegations
s0 that the need for further vigilance clearance which had

automatically ended after the order dated 16.7.2002 could

5»-5;5 P : Contd./4 ;-
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be revived by issue of a fresh charge and deny the overdue ,Z/(
-
"promotion. “Phere is very little lacunae in this allegation

-

which we can brush aside now.

6. We therefore, find that there is lot of force in

this argument in as much as it has téken the department
malefiqiengiy near about 8 years to decide the case and no
record was kept by the disciplinary futhority why the %irst
enquiry%report was not acted upon. Clean five years has
taken ;fter the first enqﬁiry. report was submitted _but

illegally overlooked.

’

7.* - We have also gone through the plea ' of the
respondents authority that the applicant could not be»:

promoted after exoneration on 16.7.2002 as because in the

meantime another disciplinary proceeding was blotched up

against. him vide letter No.A-22/Misc/2001 dated 9.7.2002.

N—————————

On scrutiny.of this letter it shows that this is a mere

B
1

probing.'communication of the Principal Chief Conservator

SY Eherlatter. The File produced in this behalf by the

“_/'6 A
) gand . B
e L jnedu‘.Founsel for the respondents bearing No.
FRE.109/94{Pt.Y does not contain thekcourse of hearing of
<~ L
this case we wanted the learned counsel for the respondents

Ot
to produce amd show the records from where the proposad
_—

integrity cértificate was processed or withheld. This file

ig different. We are not able to understand why the

aar o - -

h

. .
relevant vigilance file could not be produced before us if.
‘l " .
\3

it is there.
R 3B hher
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8. Having gone through this file we further find that

g 1o such vigilance matter is dealt from this file by the

¥

? . Government gf ‘Assam. In the draft note prepared for the

g Select Committee Meeting, it was merely noted, ‘'the

i ;

‘ iﬁtegrity ~certificate in respect of P.P.Changkakati has
been wiéhhled due to pendency of the departmental

E proceeding.which is in final stage". Obviously this relates

: ) to the past case which was dropped on 16.7.2002. Aag no more

5 ' vigilance report or 1nLegr1ty certificate was warranted to
be issued from this file, the ;épplicant had hbhecone
autématically éligible from 16.7.2002 itself or even
refrospectively if any of his juniors were proﬁoted jroﬁ
the panel meanwhile now that the pending case was withdrawn
and tﬁe ﬁpclifindings for posts/vacancy arising from
lml.ZOQl was évailable. In page 159 of the file note sheet
the Deput} Secretary to the Govt. of Assam followed it up

by a letter date 1.8.2001 and it had been stated that no

further vigilance case was pending or contemplated against

;nP P. Changkakatl, DFO.

"It is evident in this case that the respondent
iYies had for all practical purposes observed a "Seal
f”océdure and therefore though the applicant was
4Qt'in all respects", by the Selection Committee on
"l.20013_ﬁa cou1d nct be promoted immediately pending the
disciplinary case. The said disciplinary case was dropped,
.fully exonerating the applicant on 16.7.2002. As held in
both quon.of India vs. K.V.Janakiraman, 1991(2) Scale =.C
423 and U#ion of India & Ors. vs. Dr.(Smt.) Sudha Salhan,

1998(2) SLJ 265 it is obvious that if the officer agaiast
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whom departmental proceedings were initiated is ultimately

-

exonerated, the seal cover containing the recommendation of

the DPC would be opened and recommendation bhe given effect

to. The case of the applicant should have been opened or
taken up on 16.7.2002 itself when he was exonerated and
given promotipn immediately or with effect from the date
when his juniog from the panel were promoted. No further
' f&rmality is required to bé observed by way of calling for
another Qiéilanée report and so on. In our consideredvview

it was not necessary from 16.7.2002 $» till 16.8.20n2, when

<

the second charge sheet was not served. Prior to serving of

e

fhe charge sheet, no further disciplinary case can be
‘preéumed' to be pending, as per judicial pronouncement,
:£u1in§ thelfieid. .

,iO. ;gzwevér, we have also considered the submission of
‘the respoﬁéents authorities that fresh charges against the
applicént‘ had stateédly been received from the PCCF on
9.7.2002 ﬁ;egarding certain irreqular appointments. The

correspondence, which we have perused shows that in-reply

to & letter dated 21.1.2002 from fhe Principal Secretary,

v/ éﬂ. \ el : i l i
v , e draft charge sheet. We get the impression that if
o ¢ . . - i
joa pa . | :
NS ’,//_ : drafted as desired by the Principal Secretary and if
AJ LT
& N\ i

§§§§2'§/ﬁﬁhis was done some time in July 2002 correspondence that

the disciplina:y proceeding was pending at the drafting

.Staée, we. cannot accept that the decision was taken to

- . . - o o g a e
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- and the applicant was found

<,
.
~
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issue chagge sheet hefore it was done actually on 16.8.2002

i.e. long after exoneration of the applicant on 16.7.2007,
The applicant should have been promoted during this time.

In other words in our view no charge sheet was contemplated

till 16.8.2002 though there was probing correspondences

between the PCCF and the concerned Principal Secretary and

the 'material decision could not be taken prior to
16,8.2002. In Janakiraman's case Hon'ble Supreme Court
already held that nothing short of issue of charge sheet

would be construed as the crucial date when disciplinary

action may bhe, said to have started.

11. *We also find that in para 4 of the Minutes certain
cbservations are recorded by the Selection Committee that
met on 5th November, 2001 which are reproduced below :

"The committee examined the service
.records cof the eligible officers upto the
- fyear 1999-2000 (as the crucial date of
eligibility is 01-01-2001) and on an
overall assessment of their service
records, assessed them as indicated
against their names in the Annexure."

[&]

uitable by the Committee in

all respects for promotion to the Indian VWorest Service
P ' ' .
during the year. The inclusion of the name of the applicant
| Lo
in/éeleét!gist was made against one clear vacancy in the

promotion quota of the State Cadre as was determined by the

Central. Government in terms of Rule 4(3) (b) of the TFs

(Recruitment) Rules 1966 read with regulation 5(1) of the

IFS (Appointment by Promotion) Regulations, 1966 as amended

amvon
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from time to time. The Committee also observed that the
inclusion ofgthe name of the applicant was provisional one
subject to his clearance in the disciplinary proceeding
pendiné vagainst him and subject to the State Government
certifying the integrity. The Union Public Service
Commission in the instant case approved Select 1list on
30.5,2002 vide ité letter No.10/2/2001-AIS dated 230.5.2002.
On the own showing of the respondent No.2 the Select List
Qas valid upto 29.7.2002 in terms of sub-rule 4 of Rule 7
of théﬁgegulations. No valid reasons #ere ascribed byjthe
respond;nt No.2 and aid not act as per the proviso of
sub—ruie of Rule’' 7 of the Regulation and forwarded the
proposql t; the concerned authorities to declare the name
of' the ' applicant in the Select List -of -2001 as

‘unconditionalj Though the applicant was exonerated from the
charges and proceedings stood dropped vide order dated
16.7.2002.

.12;_ In our considered view therefore the subsequent
charge sheet was contemplated or have been issued mnuch

A

afﬁerkthe period for which the applicant was eligible for

1€%ngmﬁ?2§§§10n‘l,e. 1999-2000 and naturally the crucial date is

VRN AN SN
,-,34@}f; m;\\l\\é\)

A L EZR01 to take cognisance of the vigilance report. Fxcept
ﬁ“t‘ ﬁ \ v \:g_

!
Doglh C ot oas
”}rst disciplinary case no other vigilance case was

;hg or contemplated against the &pplicant till

TSRz 0 F16.8.2002. In fact admittedly the disciplinary case which

1 vag periding against charged officer on 1.1.2001 was dropped
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Doand . N hinmgns T e i wwag TR T memar b m R T s

B0, sEFlad vl Timone eartd ctounkn aadah o ey 3 ety




A\

. , | \
| /l:f;» \

and the charged officer was fully exonerated.

-

So called vigilange certificate which merged with the

Therefore the

diéciplinary action pending stood completely dropped or
annulled by virtue of the eventual dropping of the case.
Soon thereafter when the panel was ready the applicant was
fit to be promoted. We are convinced in this case that on
1.1.2001 there was no case against him after the dropping
of the pendlng dlsc1p11nary case and also on 5.11.2001
there was nothing. The second case was only under
correspondence and a material decision was taken only on
16.8.2002 when the second charge sheet was issued. %h%s
development was intimated to UPEC on 23.8.,2002 by the

Government of Assam but failed to clarify why no action to
promote ohe appiicant was taken before 29.7.2002.

R A The respondents authority has only delayed certain
action which acted as impediment to timely promotion of the
applioanf. We are wunable to take cognizance of the
searching correspondence as a good evidence to accept that

- ﬂw; %Q@ materlal de0151on to proceed against the applicant was

the so called second and belated charge sheet was
.fomhalised on 16.8.2002. Long bhefore that he was cleared by !
the DPC for promotion. The vigilance clearance in such case

4

could be held hack only after effective issue of the charge

- . . - e L s —— i A T PO A TR
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sheet. The noting on the Select Committee's minutes, 1is

palbably misleading. Factually we are not convinced that a

second case was effectively contemplated hefore 16.8,2002
or taken Oon record in the minutes. The minutes became
\ G provess >

&,/”’ clea;A when the first case was dropped on 16.7.2002 and the
applicant became entitled to be promoted soon thereafter.
We canot agree that hisg promotion which became due on
5.11.2001 could be inhibited thereafter by a charge sheet
dated 16.8.2002 in a different case.
14, Article 16 embodies basic guarantee that ther¢
shall be equality in the matter of employment of the State.
Article 14 and 16 strike at arbitrariness in the said

2 e /I

action and ensure fairness and equality. What ig unjust and
‘unreasonable is also arbitrary and violative of equality
clause. Arbitrary exercise of discretionary . power is
iincorporafed with the rule of 1law Or power has its legal

o

limitations. Arbitrary exercise of - discretionary power
which is not countenanced by law. Statutory powers are
I

reant to be exercised fairly, reasonably and in good faith

only in conformity with the . law.

ry‘powers for public purposes is repecsed on trust to

‘ in right perspective.

.

We‘have already indicated the manner in which the

: Qkkggéégﬂdisciblinary proceeding was initiated as far bhack 23.10.92
was.uﬁreagonabiy dragged on until the High Court came into

the ﬁ%?iptgre(i and finally the proceeding was formally

2
“

L
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closed - on 16.7.2002. The applicant

-

was in no way

responsible for procastination of the disciplinary

proceeding. In the 1light of the maxim “"nullus commodum
capere botest de injuria sua propria" (no one should he
allowed to profit from his own wrong{f The purported
disciplinary Proceeding was stressed out unreasonably to
only to defeat the right of an individual. Discretionary
power cannot be extended to invade upon individual right in
the context of justice and fairness. Fair procedure also

contemplate reasonable measure within reasonable time.

16. Public interest does not countenance indolence and
torpidity in the disciplinary matters. Disciplinary powers
are not be méant to be ﬁsed as a vehicle for victimisation.

No reasons are ascribed as to why the State respondent was
limping with a lame proceeding since Octoher 1994, though
'the'Enquiry Officers successively exonerated the Government

officer in 1997 and 1999. The State Government finally hy

dated 16th July 2002 acted upon the Fnquiry report

< e T D .
Lo T wfi\@
fjaféﬁ“/r::"?hgﬁnrg d by the two successive Enquiry Officers as far
i {" i o Lk . ‘(-‘\-. -
AR .
d*%”\ 29.11.1997 and 14.10.99 respectively. There is no
B ‘u,': X .
! [ \Js w / —Q- ' ] : s A
* P h_,péﬁeqﬁllle logic for lingering over the matter for about 23
Nd vy , v P
N B 7 \

h\qkégzégggﬁths .ftéﬁsgthe submission of the report of the second
Enquiry Officer. The incomprehensive delay in keeping alive
the purported disciblinary proceeding which concluded in
exoneration of the applicant cannot be a ground for causing
grave_injusﬁice to him. A primary aim of legal policy‘is to

-

do justice - it is assumed that the rule making authority
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did not intend to injustice. "Parliament is presumed to act

-

justly and reasonably" (JRC V Hinchy (195@ ATIFR S517). Tt
. 3 >

is also a principle of legal policy that law should bhe just
and that the Court's decision should further the ends of
justice. It is toptrite to restate that Courts are always
concerq?d to see that there is no failure of justice and
the "wéil of Justice remains clear". It is also fundamental
principle ‘0of Jurisprudence that a person should not be

penalised except under clear law.

//r17. For all the reasons stated above we are of the

opinion that the respondents = acted unlawfully by

o

withholding the promotion of the applicant in terms of the

Regulation on the mere pretence of purported disciplinary

proceeding which formally ended on 16.7.2002. The
: ' //__,___£==I===E$

respondents are accordingly directed to take up the matter

N\

'V with right earnest for appointing the applicant to the

i

Indian Forests Service in terms of Regulation on the bhasis

of recemmendation made by the Selection Committee held on

~n A ] YT

5:11:2001 and pass * appiopriate orders forthwith- in

2 N
;4;9/ ordance with law keeping in mind the observations and
/. 1/ l '
;/m. b ‘
Qé:‘ tions made in the 0.A.
t ] N
A '

‘The application is thus allowed. There shall,

N AN v .
7 . g e [ S.
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Contempt petition No.35/2003 (-L \16\ g |
" in Original Application No. 260/2002 e

In the matter of :

Sri Prasanta Pran Changkakaﬁ,
Divisional Forest Officer,
Kamrup East Division,
Department of Environment and Forest,
Assam, Guwahati-1.
- l"etitioner
- Versus —
Sri Ravi Shankar Prasad, IAS
Secretary to the Government of Assam,
Department of Environment & Forest,
Dispur, Guwahati —6 and others.

- Contemner
In the matter of :

An affidavit in opposition on behalf of the

) | Alleged contemner No.2.

The humble afﬁdavn in opposition on behalf of opposite party no. 2,Sri P. P.

Varma is as follows :-

I, Sti Prem Prasad Varma, aged about 50 years, son of (Late) S.P.Varma; by
profession service holder, resident of Khanapara, Guwahati, P.S. Basistha, district — .

Kamrup, Assam do hereby solemnly affirm and state as follows -

1. That I have been impléaded as opposite party no.2 in the above contempt petition.
A copy of the same had been served on my .advocate‘ I have perused the same and
understood the contents thereof. I do not admit any of the allegations/ averments which
are not borne out by records. All the allegations / averments which are not specifically

admitted hereinafter shall be deemed as denied by this deponent. .

2. That with regard to the statements made in paragraphs 1 & 2 of the contempt
petition, the deponent has no comment to make thereon He however does not admit

» anythl‘pg.whlch is not borne out by records and / or is contrary to the records.

N ot
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3. That o 30.3.04 this deponent was present in the Court room of the Hon’ble

- Tribunal when by its order dated 30.3.04 passed in contempt petition no. 35/03 arising

out of O.A. No0.260/02 the petitioner was directed to supply a copy of the contempt

petition to this deponent . Accordingly, the learned advocate of the petitioner handed over

a Photostat copy of the contempt peﬁtion to the deponent. In this contempt petition Sri
Ravi Shankar Prasad , IAS had been impleaded as contemner. As Sri Ravi Shankar

Prasad is out side India now, this deponent is sought to be impleaded as Respondent No.2

and accordingly a petition was filed by the petitioner on 27.2.04 in this Hon’ble Tribunal.

This petition is numbered :as Misc. Case No.16/04 in contempt petition No.35/03. A copy
of the petition bearing Misc. Case No.16/04 had also been eewed on me. [ am replying to-
both the petitions ( contempt petition No.35/03 and Misc. Case No.16/04 in contempt
petition no 35/03). '

4, That the deponent most respectfully submits that he is a law abiding citizens and a
responsible officer who has the highest respect for the Rule of Law and for the institution
of the Courts. He always carries out the Court’s orders as early as possible and with all
earnestness and to the best of his ability. The deponent firmly believes that failure to
carry out Court’s orders would ultimately lead to the collapse of Civil Society. As such
the deponent always takes up Court’s matters with all seriousness. In the instant case the
deponent Has played his part properly to comply with the order of the Hon’ble Tribunal.
The deponent humbly submits that there is no disobedience, not to speak of any willful
disobedience, on the part of the deponent in the instant case and as such the deponent

respectfully submits that this Hon’ble Tribunal may be pleased to drop the contempt

proceedings drawn against this deponent in connection with the above contempt petition
No.35/03.

5. That in regard to the statements made in- paragraph 3 of the contempt petition
No:35/03, the deponent states that on 21.2.03 he was not in the Forest Department He

-——

‘had joined in the Department of Environment and Forest as Pnncnpal Secretary only on

10® November, 2003. However, the matter was brought to the notice of the deponent by

' his office on 28.11.03.

A .

6. That in regard to the statements made in para-4 of the contempt petition No.35/03,
the deponent states that he immediately looked into the matter and took some time as he
was not aware of the case in as much as he was not in the Forest Department.- And 'as
early as on3.12.03 the_deponent wrote a note to the Chief Secretary to the Government of
Assam that the order of the Court has to be complied with. This note is contained in File
No FRE. 135/2002/Pt IL. The relevant portion of the office note sent to the Chief Secretary
‘L),y the deponent is as follows -

ENN
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“ under these circumstances, 1 find that the order of the Hon’ble CAT has to be

complied with and the recommendations of the last Selection Committee have to be

implemented. This would however be without prejudice to any action that the

Government may like to take on the basis of the out come of the 2" D P. The compliance

- of the order would be from retrospective effect as mentioned in the above quoted

observations of the order of the CAT.

Chlef Secretarv mav like to advise if action as suggested can be taken. In case it is!

'demded not to comply with the above said order of the CAT we will have to apprise the

Court of our stand which in all probability would not be acceptable to them.”

Your deponent begs to produce the above-said note in record addressed to Chief
Secretary for compliance of Hon’ble CAT’s order dated 20.2.2003 as and when same is

asked for.

6(1) This suggéstion was then referred to the Legal Remembrancer of Assam on 6.12.03

as suggested by the Chief Secretary, for his opinion. The Legal Remembrancer in his

views on 9.12.03 also advised to implement the Court’s order. —
When the views of Legal Remembrancer were received, the Chief Secretary to

the Government of Assam ,on 9.12.03 referred the matter to the Minister of State

. (Independent), Environment and Forest and the Chief Minister, recommending approval
of the suggestion given by the deponent. However, the Chief Minister referred the matter
to the Advocate General, Assam for further opinion and the same was received on

24.12.03. On the basis of the opinion of the Advo_caté General, Assam it was decided by

the Government that an appeal is to be filed in the Hon’ble Gauhati High Court against
the order dated 21.2.03 passed in O.A. No. 260/2002 by this Hon’ble Tribunal and the
same has been filed in the Hon’ble Gauhati High Court on 10" February, 2004 and the
case was registered as WP(C ) No. 1077 /2004 which is still pending before the Hon’bie

‘Gauhati High Court .

6(ii)  The deponent respectfuily submits that the deponent has taken all the necessary

steps to comply with the order of the Hon’ble Tribunal at ‘his level. However, the

.Government decided to prefer an appeal against the order of the Hon’ble Tribunl and as

such the deponent could not do anything further to comply with the order of the Hon’ble

Tribunal.

The deponent further respectfully submits that in order to take action for the

appointment of the petitioner to IFS, it is necessary, that (1) the integrity certificate is -

issued by the competent authority, i.e. the Chief Secretary to the State of Assam , which
1s not available at present ;(2) the.validity of the Select list is extended suitably by UPSC

Doet e
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- and (3) the State Government agrees to send proposal to the UPSC and the Govt. of India

. in respect of Sri P.P.Changkakati, unconditionally.

~ The deponenf aceordingly took all possible steps for compliance with the Hon’ble
CAT’s order by processing the case in accordance with the departmental procedure as
expeditiously as possible and that there is no disobedience or negligence on the part of
the deponent and as such the deponent respectfully p.rays that the present contempt

proceedings against this deponent may kindly be dropped.

7. That in regard to the statements made in paragraph —5 of the contempt petition.
No.35/03 the deponent states that he had taken all necessary steps as stated earlier in this
affidavit to comply with the order of the Hon’ble Tribunal. He took all possfble steps at
his level but when the Government at the highest level decided to prefer an appeal, the
deponent could not do anything and as such the allegation of willful and deliberate
disobedience or negligence is denied by this deponent. When this deponent Was
transferred to the Environment and Forest Department, he immediately looked into the
matter and took all necessary steps in this regard. The deponent, however tenders -
unconditional apology .before this Hon’ble Tribunal if any negligence, which is quite

unintentional, is detected.

‘8. That in regard to the statements made in para —4 of the Misc. Case No.16/04 in
contempt petition No.35/03 the deponent states that the order dated 21.2.03 passed in
0.A. No.260/02 was. brought to his notice only on 28.11.03. As stated earlier the
deponent has taken all necessary steps in this regard to comply with the order of the
Hon’ble Tribunal and as such this deponent is not guilty of any lapse or negligence in this

regard.

9. - That the deponent respectfully submits that there is no negligence oﬁ his part and
he has not attracted the provisions of the contempt of the Courts Act and as such he prays

that the instant proceedings against him may be dropped .

10. - That the statements made in this affidavit and the statements in paragraphs.1,2,3

and 7 (partly) are true to my knowledge and those made in paragraphs 5, 6, 7 (partly)
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and 8 are true to my information based on recefds which I believe to be true and the rests

. are my humble submissions made before this Hor’ble Tribunal.

And I sign this aﬁﬁdavit@is Tenth day of May, 2004.

Deponent. .
Solemnly sworn before me by the
deponent who is personally known to

me on this 10th day of May , 2004.

\ e
: &

-Magistrate.
Kamrup DiStriCtaGUWahati
Executtee Maglsiraic,

 Zamip: Guwchdlly
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL

'GUWAHATI BENCH : GUWAHATI

Contempt Petition No. 35/2003

_ i | R In Original Application No. 260/2002
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In the mafter of ; _ / i

Sri Prasanta Pran Changkakati
----------- Petitioner

-Versus-

. Sri RS Prasad and anr.

-AND-

In fhe matter of :

A compliance report in respect of the

- | order dated 21.2.03 in OA 10.260/2002,

| | in the form of an affidavit on behalf of
P ‘ contemner No.2

(The affidavit on behalf of Contemner No.2)

I, Prem Prasad Varma, aged about 51 years, son of
(Late) S.P. Varma, by profession service holder, resident of

Khanapara, Guwahati P.S. Basisi:ha, in the district of Kamrup,

Assam, do hereby solemnly affirm and state as follows :

S A



L. That tilis deponent joined in the Department of
Environment and F orest as Principal Secretary -on: 10.11.2003
when the contempt case C.P. 35/03 in O.A. 260/02 had
already been filed .As such this Humble deponent was not in
aﬁthority at the relevant time to comply with the orders of this
Hon’ble Tribunal and hg was impleaded in the Contempt Case
at a later stage in pursuance of the order of this Hon’ble
Tribunal dafed 26.2.04. However, the matter relating to this
case was brought to the notice of this humble deponent by his
office on 28.11.2003 and soon thereafter, this deponegt took
steps for compliance of the said or’der dated 21.2.03 of the

Hon’ble Central Administraﬁve Tribunal.

-2 That this deponent has narrated all relevant points in his

affidavit-in-opposition ﬁled on 10.5.2004, and also filed an
affidavit regarding compliance on 9™ Septgrhber , 2004. This
afﬁdavit is complementary to these affidavits and has become
necessary in view of the communication of UPSC dated 17

November , 2004 received recently by this deponent.

‘A copy of the communication dated 17.11.04 is annexed

hereto and marked as Annexure‘A’.
3. That the deponent begs to quote the following portions
from the order of the Hon’ble Céntral Administrative Tribunal
dated 21.2. 2003 in OA No.260 /2002 :-

“ 8. ‘the integrity certificate in respect of P. P. Changkakati

“has been withheld due to pendency of the departmental

proceeding which is in final stage. Obviously this relates to the

5
4



past case which was dropped on 16.7.2002. As no more

vigilance report or integrity certificate was warranted to be

issued from this file, the applicant had become automatically

eligible from 16.7.2002 itsélf or even retrospectively if any of -

his juniors were promoted from the panel meanwhile now that

the pending‘ case was withdrawn and the DPC findings for

posts/vacancy arising from 1.1.2001 was available.

17. ..........The respondents are accordingly directed to take up
the matter with right earnest for appointing the applicant to
the Indian Forest Service in terms of regulation on ‘the‘ basis of
recommendation made by the selection committee held on
5.11.2001 and‘ | pass appropriate orders forthwith in
accordance with law keeping in mind the observations and
directions made in O.A.

4. The deponent be_:gs to stafe that the Hon’ble Tribunal
held that the Integrity Certificate in question could not be held
up after 16.7.2000. Accordingly, this deponent, after his
joining in the department, placed the matter relating to issue of
Integrity Certificate in proper perspective before the Chief
Secretary, who is the competent authority to issue such
certificates, and the same was issued in respect of the relevant
pe;iod.

~

5. The déponent further begs to ,state that the Hon’ble

Tribunal further directed the matter of promotion to be taken

up in right earnest in terms of regulation and pass orders in

accordance with law. The deponent, with the Integrity



Certificate so issued, submitted a proposal on 22.7.04, to the

UPSC in accordance with .the provisions of the Regulation 6

and in particular, the sub | fegulition 6(iv) of relevant
Regulations. May it be me'ntiqned-that this deponent has no
authority under the regulations to pass any orders in the matter
6. ' This deponent begs permission to quote the relevant
provisions of the Regulation 6 regarding submission of
proposal ?which are as follows--

“ 6. Consultation with the Commission- T he list

prepdred in accordance with Regulation 5 shall then be

forwarded to the Commission by the State Government

alongwith —

(i) the records of all members of the State Forest
Service included in the list;

(ii) the records .of all members of the State. Forest
Service who are proposed to be superseded by the
recommendations made in the list;

)1
(iv) the obsérvations .'oj‘" (he State Government on the
‘ recommendations of the Committee. | |

[6-A. ihe State Government shall also _forward copy of the

list referred to in Regulation 6 to the Central Government

and the Central Government sha[l send their observation
on the recommendations of the Cbmmittee to the

Commission.]”

s
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7. That this deponent begs to submit that the proposal

. feferred td above was submitted in accordance with the above

said provisions of the Regﬁlations, as directed by the Hon’ble

Tribunél. It was necessary and unavoidable to furnish the

observation of the state government as required under

Regulation 6(iv) for consideration of UPSC.
8. That it is respectfully stated that the State Government

has done its part within the scope of the provisions of the

. Regulations to comply with the order of Hon’ble Tribunal

dt.21.2.2003. Further, this humble deponent understands that |

the order of the Hon’ble CAT has not put any restrictions in

-regard to the submission of the observations of the State

Government based on facts and as are required to be submitted

- under the Regulations 6(4).

9. That thereafter a letter from UPSC was received by
the Chief Secretary to the Govt. of Assam wherein it was stated

that it is proposed to treat the State Government’s letter dated

_22..7.2004 and integrity certificate dated 16.6.04 asb a request of

the State Government made under Regulation 7(4) to‘ make Sri

Changkakati’s inclusion in the select list of 2001 as

unconditional. Thjs letter further pointed out that. the State

Government may forward its comments on this proposal

immediately and within 28.8.2004 failing which the

- Commission will presume that the State Government agrees

with its proposal.
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10. Thereafter, the deponent sent a fax message
dt.25.8.2004 to the UPSC informing that the Commission can
proceed with the proposal under the provisions of Regulation

'(7) including those under Regulation 7(2).The deponent begs to

- quote the Regulation 7(2) which reads as follows:

“ If the Cofrzmission consider it necessary to make any
changes in the list received from the State Government ,the
Commission -shall inform the State vaernment and the
Central Government of the changes proposed and after

taking into account the comments ,if any, of the State

Government and the Central Government ,may approve the

list finally with such modifications, if any, as may, in its
opinion , be just and proper.” |
11. That this humble deponent begs to submit that thé
above quoted provision gives exclusive powers to the
Commission to consider the views of the State and the Central
Governments, modify the list if need be and finally approve the
list as deemed just and proper.
12. That this deponent humbly begs to state that UPSC is
insisting on submission of an unconditional proposal to declare
the name of the applicant in the select list of 2001. In this

, Lapros
context the humble petitiener begs to submit that he has not

attached any condition to the proposal thoﬁgh he has

conveyed the observation of the State Government as

permissible under regulation 6(iv).The suggestion of UPSC is -

I IR SN r 4 . . . .
@k in a’:eic_ofp?(mau.«Qt_(;;‘tprowsmn 6(iv) of the regulation and
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provision. Moreover the observation of the State government
a;re significantly relevant to the issue of promotion and it would
not ‘be proper to suppress the information contained in these
observations.

13. | This humble deponent begs to submit that an
unconditional proposal could have been submitted earlier
before the adverse | circumstances, as contained 'in the
observations of the State’ Government, arose .As of now and
since the joining of this deponent as Principal Secretary in the
Forest Department on 10.11.2003, the circumstances have
chaﬁged and several adverse events have taken place which are
relevant to the conduct of the petitioner and this deponent has a
bounden duty to report such events to the UPSC and the
Central Government, in accbrdance with the provisions of the
| regﬁlation 6(4) for appropriate decision in the matter.
Accordingly, the proposal submitted by this deponent has
included observation relatiﬂg to these events along with the
views of the State Government to which this deponent is
entitled and which ought to be informed to UPSC and the
Central Government for arriving at a just decision. Needless to
mention that the regulations provide power to UPSC to accept
ér reject these views as they may consider just and proper.
14. UPSC, in their letter of ~17.1 1.2004, has also asked for

a recent - Integrity Certificate from the State Government . This



deponent begs to submit that in view of the contents of the
observations of the State Government, no Integrity Certificate
can be issued covering .the present period, unless the adverse
circumstances contained in these observations disappear.
Moreover, the regulations do notb provide for any such
subsequent Integrity Ceﬁrtiﬁcate‘ pertaining to period beyond the
relevant period of selection for considering any case.

15. This deponent further begs to clarify that the
notification regarding appointment of the officers of the. State
Forest Service to the Indiaﬂ Forest‘ Service is .issued by
Government of India in exercise of the powers conferred under
Indian Forest Service (Recruitment) Rules, 1966 and the Indian
Forest Service (Appointment by Promotion) Regulationé, 1966.
A copy of such an o_rder issued on 28.2.2000 , in an earlier case

is enclosed as Annexure ‘C’ to substantiate this point. The

State Government only reproduces in its official Gazette, the

notification so issued by the Govt. of India. A copy of a
notification dated 13.2.2001 issued by the State Government,

which reproduces the notification of the Govt. of India dated

8.2.2001, is enclosed as Annexure ‘D’.

16. It is submitted that the deponent having taken the

steps as stated above, has now very little to do in the matter

and it is for the UPSC to. finalize the list and Govt. of India to
issue a notification, as they may decide, which would be
reproduced by the deponent as and when it is received by him.

This depongnt begs to submit that UPSC has the exclusive
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powers now to finalize the list as deemed just and proper by

"them and the Central Government can issue the notification

accordingly thereafter.

17. That the deponent respectfully states that he had taken
all necessary steps to comply with the Hon’ble Tribunal’s

order and there is no negligence or willful defiance at all on his

part.

18. That the statements made in this affidavit and the

v oy 1T
statements made in paragraphsi, 7 ,€,1 12, 1<, are true to my

knowledge; those made in paragraphs 2,4 ,$ 92 /0 are
true to my information based on records which I believe to be

prig 2 el 16 ot Prrown s ok 03 14N
true and the rest are my humble submissions before this

- . Hon’ble Tribunal.

And I sign this affidavit on this the 3+2{ J ‘\’h’*\&ﬁrb

2005

s

..... Deponent
(Prem -PRASAD VARMA) -

Solemnly sworn before me by the deponent who

is personally known to me on this
Tany
the.. >>9\.......day 2004 S
N
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UNION PUBLIC SERVICE COMMISSION
(SANGH LOK SEVA AYOG)
DHOLPUR HOUSE, SHAHJAHAN ROAD
| - New Delhi ~ 110 069 o
the 174 November, 2004
To ' : ' ﬂ
The Chief Secretary, : /
~ Govt. of Assam, - ' APEPTTT
. > _,-.,::’5',(,,‘ !'ii)(;n TR,
/ Dispur, . : 4 st B TR
‘ Guwahati - 781 006. . {;» RPN ‘%
| - ",}’3;"./ T B
[Kind Attn. :  ShriPP Varma, Principal Secretary (Forests)] f[i' : ; |
\ AV N TR TP
Subject :- Inclusion of the name of Shri P P Changkakati in  the. LA N
Select List of 2061 for promotion to the IFS in compliance // o
with the Orders dated 21.02.2003 of the Hon’ble CAT, . <
Guwahati Bench in QA N0.260/2002—Regarding..,. e
* f ok okt
Sir, |
LT C I am directed to refer to your FAX message dated 25.08.2004 (the original
LN letter has not been received so Jar) on the subject. ‘
o ' \b’ f ' . )
A' .\\\:. - -
S (\\Y 2. It may kindly be recalled that vide ;dhe State Govt’s letter No.
O~ x FRE.135/2002/Pt-111/26 dated 03.03.2004 (copy enclosed), it was informed that the °
, '\‘ IS State Govt have preferred an appeal against the Order dated 21.02.2003 of the
S\ &T Hon’ble CAT, Guwahati Bench in*OA No.260/2002 filed by Shri P P Changkakati.

The State Govt further informed, vide letter No. FRE. 109/94/Pt-11I/174 dated

3.1 Regarding implementation of the orders of the Hon’ble CAT dated
21.02.2003, the State Govemnment have stated in their two letter -Nos.
FRE.135/2002/Pt-11 dated 18.06.2004 and 22.07.2004 that on the basis of the
conduct of the officer and the departmental proceedings against the officer,
subsequent to the recommendations, they are of the considered opinion that Shri

Changkakati is not at all suitable for appointment to the IFS,
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3.2 The State Government would be aware of the provisions of the Promotion“se

- Regulations for making an officer unconditional under Regulation 7(4) and this was

made clear in the Comimission’s letter dated 12.07.2004. With reference to the-

instant case in hand, the following d‘ocumentsv are required to be ﬁ!;mished to the
Commission:- : St : | :

(1)  The recent Integrity Certificate in respect of the officer proposed to be
made as' unconditional, duly signed by the Chief Setcretary_ of the
concerned State Govt. " ’

) A proposal from the State Government under Regulation 7(4) of the -
o Promotion Regulations with a positive reco;;zmendatio!n to make the
officer’s inclusion in the Select List as unconditional so: that the Gowt.

of India can take steps to appoint the officer to the IFS.

o
33 In the aforementioned letters .of the State Govt dated 18.06.2004 and

22.07.2004, ‘the State Government have only forwarded an Integr‘ity Certificate.

relevant to the period for the Selection Committee held on 051 1.2001 and not as on

_date. The State Government have also not forwarded a proposal with a positive

 the State Govt in their lette
stage. |

recommendation to include the officer unconditionally in the Select Li%t 0f 2001.

3.4 Itis thus evident that neither have. the State Govt complied with the orders of

the Hon’ble Tribunal by sending appropriate proposals in accordance with the -

provisions of the Promotion Regulations nor have they obtained sta)l orders in the
Hon’ble High Court ERAE T |

3.5, Itis further observed-from the letter of the Govt. of Assam, dated 27?.08.2004
addressed to Smt. Manjula Das, Junior Govt. Advocate, that the State Goycmmept
have taken the following stand: B N B TR

. =

“It is clear that the State Government has done its part under the

- provisions of the Regulations in order 10.comply with the Hon ble

- CAT’s Order dated 21.02.2003. The remaining part 1o comply \with the
Order is 1o be undertaken by the UPSC and the Central Government, -~ -
both of which are not under any control of the State Government, The
Regulations also donot provide any authority to the State Government -
(o take any step beyond the scope of Regulation 6.” -

3.6 . "As such, the above stand of the State. Government is not in c}ongruity with

either the orders of the Hon. CAT in O.A. No. 260/2002 (P.P. Changka%(ati’s‘ case) or

with the scheme of the Promotion Regulations. Regulation 6 which is mentioned by
r dated 25.08.2004 is not relevant to the case at this

3.7 As already stated these-orders of the Hon’ble CAT are to be complied with
unless appealed against and stay orders obtained. ' | ‘




4. In view of the above, and in absence of the required proposal from the State
Govi, the Corunission is not in a position to consider the case of Shri Changkakati
for his uncenditior:al inclusion in the Select List of 2001 in accordance with tﬁe!
provisions of the IFS (Appointment by Promotion) Regulations, 1966.

5. In this context, it may also be recalled that the SCM for 2004 has not been
held so far as the orders of the Hon.. CAT in O.A. No. 260/2002 has not yet been
complied with. The: State Gowt’s attention is also drawn to the order dated
26.05.2824 of the Hon. CAT Guwahati Bench in Contempt Petition No. 14/2004 in
O.A. No. 337/2002 filed by Shri M. Kalita regarding the delay in preparing the
Select Lists of 2002 onwards. The Tribunal in these orders have stated as follows:-

“The facts given above and some more facts given in the reply of
Respondent No. 4 shows that the Selection Committee could not proceed
in the matier due 10 various reasons for which the UPSC cannot be held

responsible... ... ... the main delay is caused because of the delayed
action of the State Government.” ‘

6. Thus in view of what has been stated above, it is evident that the orders in
O.A. No. 337/2002 (M Kalita’s case) to convene the SCM for the IFS Assam Cadre
cannot be implemented unless the orders in O.A. No. 260/2002 (P.P. Changkakati’s
case) are implemented or stayed. This assumes importance since the State
Government have also included Shri Changkakati’s name in the eligibility list for
2002 and onwards and this may lead to further legal complications.

7. In view of the two orders of the Hon. CAT in OA Nos. 337/2002 and
260/2002, it would be necessary for the State Government to obtain stay orders in
P.P. Changkakati’s case from the Hon’ble High Cg'%hrt urgently, 1n the first instance.

This may kindly be accorded Priority as the next date of hearing in the Contempt’
Case C.P. No. 35/2003 is understood to be on 14.12.2004.

8. The State Government may kindly keep the Commission apprised of the
developments in the Contempt Case as also the Writ Petition.

Yours faithfully,

.
(Molly Tiwari) '
. Under Secretary (AIS)

Unton Public Service Commission
Tel. 23382724
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Dated Drspur,the 13th February/2001.
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NOsFRﬁ“109/§4/Pt-I/116 s ‘The . -fellowing Notlflcation:of Govt.of India
is reproduced for general lnronmation, ;

hx‘“ Notlflcatlon No.17®13/02/2060-IFS—II‘Ldtd 8th - February,2001r
issued by the Govtoof India,MInlstry of "Environment ‘and Forests.
s L eie, U i Lo il S TLY AL '
A ‘ - NOTIFICATI’ON‘ 3 \i. L{ ¥ 'LJ \“g!“ > ;:trﬁl.{ . .,.AL'- : 1
- * D O T R T T 2 Py v . .- ' -
In e/ercise of the powers conferred by . 8ub~rule(l) of Rule. 8 of

.

the "I.F.S.(Recruitment)Rules, 1366 read with sub-regilation(1). of” s

~.Regulation 9 of the IFS(Appointment'%y Promotion)Regulations 1966, the.
. President is pleased to appoint with immediate eﬁfect ‘the’ undermentioned

-.!. '\E' .., »W.t'; "
('A.‘anﬁa.. unus ) REGIS
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_.J01nt secretary “to. the Govt.of Aaoa?y . i

three “officers of the State Forest Service of ASSam tp the Indiap Qv,;hﬂ
Farest -Service ‘against existing vacancies‘and el allOCate‘thgm to theniie.,
AssamuMeghalaya Joint cadre of “the Indian“Forest btrvice under g‘."Jf“ 5
sub-rule ‘(1) :of Rule 5 ofithe, IFS(Cadre)Rules 1966¢ _ ”anl.uﬁfgw“ RIS B
S.NOo.. Name of the offlcer t - Date of Birth .
r.xarvjff:'uignmbix.tu' e PRANY o
61 °  shri p. Kotoky ‘ :;J}H i 61411 1952 “;t- o |
o AR IO Ll « 3L
02 . ShI.‘i P.u Bhattacharjee G bty mel ‘18 95 1952 it ;
¢3 Shri,s.,Ahmedw,u{“;tﬁ Q'yfﬁ By 1J1a23“03e1$$9h3 351 : '
o ' . ‘ RN SRR AL 'uciﬂ Tew gl n:t’f?-‘*'~mc-i ' 3
' T s&/— R. Sanchwal : o o !
Under Secretary to “the Govtsof India.". . i
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"3“U§orest Department Dispur=i ‘!
Memo Voo Rb.199/94/Pt I/116-A, Dat=d Dlspur the 13th February/2001. Co !
- Copy to PO Lt : ; L JQ
. 1¢ _The Accountant Gen ral(A&E)Assam Baltola, Maldamgaon Guwah3t1~28.: ! ‘}
2. . The Princmpal Chief Con3ervator(of Forests Assam, Rehabari, b
o Guwahati =Be iy Lngln men o ¥ 1_wnhw S L
g The: principal Secretary: to the«Govt.of Meghalaya,Forest and ]
) Environment. Department, Shillong.- P ' i
' %9 ‘The Principal. Chief Conservator of Forests Govt.of Meghalnya, !
' , Shillonga ' . :
59 The Under Secrttary ‘w the Govt.of India, Minist;y of - : f
Environment and’ Forests CoGaDa Compleﬁ, Lodhi Road, o e
New Delhi-118003. v
B The Chief Consaxuator’ of Forestr(Social Forestry)Assam,
. Guwuhatiw24o. S ,
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